
THE DEPUTY CHAIRMAN: Please. .   
(Interruption).... Order, order, order. 
{Interruption)....    Please    sit    down, ..  
(Interruption)...,    Please    sit    dOWN. 
. (Interruption).... 
SHRI V. NARAYANASAMY: I wan. 
the hon.  Home Minister to intervene 
.(Interruption)... 

THE DEPUTY CHAIRMAN: I am 
sorry. Mr. Narayansamy, please sit down, 
the Home Minister is not going to reply. 
Please   sit   down ............(Interruption)....   I 
will  no:  permit  anybody  to  interns 
(Interruption).... Nothing will go on 
record now. Please sit down. Mr. Virum- 
bi, nothing is going on record. Please 
keep quiet. The thing is, what is the 
sanctity of the Chairman giving permis- 
sion to take up any issue on the floor of 
:.:£ House if the Members just highjack 
of After my announcement that it is 
listed at No. 4, you should have some 
.courtasy towards other matters which are 
listed here. Please allow them to speak 
The names are there I will permit them. 
But those who have taken permission 
iron? the Chairman, let their matters be 
takes up. Nobody is denying anybody his 
hight, JO, please have patience. When the 
'.i«x- conies you will have your say. I am 
sutiring you about one thing. Please be 
within your limits. We are not discussing 
anything which we should not discuss, 
that is, about the Assembly, the Speaker 
or anybody else. We will discuss in a 
United way. The Chairman has very 
*iP:Vif allowed it, though once a matter is 
disaesed in the House, it cannot be 
reised for the second time in the second 
week or even in the same session. 

RE: RAPE AND MOLESTATION OF A 
SIX   YEAR   OLD   CHILD   BY   HER 
FATHER, AN UNDER SECRETARY IN 

THE HOME MINISTRY 

SHRIMATI JAYANTHI NATARA- 
IAN (Tamil Nadu): Madam, I would like 
to draw the attention, particularly, of the 
Herne Minister and of the entire House 
throuth you to this issue. AH of us have 

over shocked and horrified by a report 
that appeared in the newspapers. Actual- 
ly, for the last one week, every day, 
there has been a report about child abuse 
and sentral molestation of children. The 
and shorking case out of all of them, 
Madam he case of an Under Secret- 
ary in Home Ministry who has for 
in years been repeatedly raping his six 
year old child. the child is eight years old 
now. The sorry circumstances have to be 
placed before the House. The child was 
taken by this person-his own daughter-to 
the Home Ministry and in the office, 
during office hours, which is why I would 
like to draw the attention of the Home 
Minister, this gentlemen along with his 
colleagues ....(Interruption).... 

 
SHRIMATI JAYANTHI NATARA- 

JAN: I have to give details. Let the 
House know ....(Interruption).... and 
some other officials in the Home Ministry 
took the child to a restaurant in Con- 
naught Place, watched blue movies and 
repeatedly raped the child. They 
thratened to kill the child if she ever 
told anybody about it. The story gets 
worse. Last June, the child mentioned 
this matter to her sister. The mother 
came to know about it. From last June, 
till two days ago, that mother ran from 
pillar to post with her complaint to try 
and save her child and no action was 
taken by the police. Let me tell you 
about the attitude of the police. The 
police in NOIDA area refused to register 
a complaint. They refused to take any 
kind of action. They just did not do 
anything 

They actually shouted at that women 
and her father for implicating a decent 
man, Mr. So-and-so. This is the state- 
ment of the SHO in NOIDA, They 
'abused the relatives of this women for 
implicating a decent man who used to sit 
with them daily. What a telling commen- 
tary on the state of police in this country! 
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Then, •madam, one more thing. The 
Crimes against Women Cell and some 
lawyers took notice of this and they went 
and arrested this man and produced him 
in court. Bail was dented. After all this, 
Madam, look at the atuder the Home 
Ministry. I plead with  Home Minis- 
ter. Let me quote who are Home Minis- 
try officiate say. This is the  Joint Secret- 
ary, Administration—I am not naming 
him—who is dealig with this case and I 
would like to read out his statement. If 
the statement was actually made by him, 
men I think action should first he taken 
against him. Tins is what he says: "So- 
and-so dismissed the charge of incestuous 
rape against so-and-so". The official dis- 
missed the case of rape against so-and-so. 
He said, "It is just another case handled 
by the Vigilance Department". He also 
said to the newspaper—"Many cases have 
appeared after this incident. Why don't 
you look into them?" Then he said that 
they did not need any advice or sugges- 
tion from anybody on how to proceed 
with the case. That is why, for two years, 
they kept quiet. For two years they left a 
child of six to be raped repeatedly by her 
own father. 

AN  HON.   MEMBER:   What   is  his 
name? 

SHRIMATI   JAYANTHI   NATARA- 
JAN: His name is Mr. Venkatesa Iyer. If 

the newspaper report is right, action 
should first be taken against him for such 
a callous attitude. Just bear with me for 
one more minute, Madam. I have these 
statistics. What is happening? A rape 
takes place in this country every 54 
minutes, eve-teasing every 51 minutes, 
molestation every 26 minutes, kidnapping 
of women every 43 minutes, dowry death 
every 102 minutes and an act of cruelty 
every 33 minutes. In this country, under 
the thin veneer of modernisation, a 
primitive society exists. An act of vio- 
lence against women is taking place every 
seven minutes. Every seven minutes that 
we are sitting here, there is an act of 
violence against women. 

THE DEPUTY CHAIRMAN: Plus 
discrimination. 

SHRIMATI   JAYANTHI  NATARA- 
JAN: Madam, that is a totally different 
thing. 

I just want to raise two or three impor- 
tant issues before the House. Most cases 
of child abuse go unreported. Whatever 
little research that they have done on 
this, they find that only one oat of 100 
cases is reported. The statistics, whatever 
little research that is done, show that 
only one set of 100 eases is reported. 
According to a report of the World 
Health Organisation—this is in India—all 
over the world, one out of 10 children is 
abused. This is from the age of two 
onwards. And the most unfortunate thing 
is that the abuse is usually by a close 
relative-by a father, brother or grand- 
father-and because of the stigma attached 
to it, they never go reported. My demand 
from the Government is very simple. 

The only provision that deals with this 
is an offensive rape which does not prop- 
erly address the problem. The provisions 
of offensive rape are so incomplete in the 
Indian Penal Code that by the time a 
victim of rape actually gets protec- 
tion—she does not get protection-by the 
time she gets any relief from the Govern- 
ment she had already, 
undergone the trauma and suffered. The 
question of child abuse cannot fall within 
the meaning of rape because rape 
involves penetration whereas a child can 
be abused in so many different ways — 
by insertion of other objects, etc. I dont 
want to go into all those details. Rape 
cannot cover the question of child abuse. 
The National Commission on Women has 
drafted a law and it is now on the shelf 
like all other laws on women. This law 
relates to child abuse and women. I 
would request the Government to take 
this law out of the cold storage, take a 
good look at it and at the very least, 
award a minimum statutory punishment 
of hanging for anybody who is convicted 
 of child abuse. I would particularly like 
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the Home Minister to intervene in the 
matter and to please tell us why the 
Home Minister officials are so callous as 
to make newspaper statements like this 
about such a serious problem. 

Thank you, Madam. 
SHRI S. JAIPAL REDDY (Andhra 

Pradesh): Madam, I deem it. 
...(interruptions)... 

SHRIMATI RENUKA 
CHOWDHURY: Madam, please permit 
me to speak. 

THE DEPUTY CHAIRMAN: I will 
permit you but you have to be brief, 
Everybody is concerned about this. 

SHRI S. JAIPAL REDDY: Madam, I 
deem it my painful duty to associate 
myself completely with the sentiments 
expressed by Shrimati Jayanthi. 
Confining myself to this specific incident, 
I would like to know from the Home 
Minister why a specitic complaint of this 
terrible nature against an Under 
Secretary of the Union Heme Ministry 
was not looked into closely. Every time a 
complaint was given to the Home 
Ministry, I understand that a copy was 
invariably endorsed to the DCP dealing 
with the Women's Cell. Then, how was It 
that that copy was not acted upon? I also 
understand that this case was treated as 
doted. Was it a Departmental enquiry to 
be closed by the Horns Ministry? Was it 
looked into by the Police Department? If 
not, how is it that the police did not 
enquire into the matter is a regular way? 
The Home Ministry owes an explanation. 
Since it is headed by none other than the 
Leader of this House, I think he owes an 
explanation to this House. 

 



SHRIMATI RENUKA 
CHOWDHURY (Andhra Pradesh): 
Madam, over the past five years in 
Parliament, I have been raising crime 
against women as an issue in this House 
and you were kind enough in the session 
before the last that you granted time... 

SHRI   VIREN  J.   SHAH:   ...and  we 
passed a resolution also. 

SHRIMATI RENUKA 
CHOWDHURY: Yes. We had passed a 
resolution. However, nothing dilutes 
what has happened. While all of us are 
getting emotional and overawed over the 
heinous content and nature of this crime, 
the fact remains that as a society we all 
have failed. Madam, I want to know 
what happened to the voluntary agencies, 
the so-called watchdogs of our society. 
We have hundreds and thousands of 
women-oriented voluntary, agencies in 
this country who are sitting and getting 
funded from the Government and private 
organisations. Why is it that they have 
not raised their voice against this crime? 
Why is it that there was no 
demonstration against these people and 
in front of their homes? Why was there 
no social ostracisation? It is a failure of 
the system that has perpetuated this 
crime. It is absolute power that is 
corrupting and corruption will continue 
till we as people awake. There is no 
need. Madam, for the Home Ministry to 

now sit up and give us replies which are 
rendered irrelevant because what is it 
that you will do.   ... (interruptions). .. 

Excuse  me,  please.   I  am requesting 
you people. 

THE DEPUTY CHAIRMAN: I am 
listening. What Sushmaji referred to was 
a case like this that she brought to me. I 
told her than feel ashamed to allow this 
case to be discussed while I am presiding 
in the House and I feel ashamed to be 
talking about such things. I told her to go 
and get the thing done because I was 
feeling really hurt. But when this second 
case took place and it was brought by 
Jayanthiji — all of us read it in the 
papers — 1 thought that it was not 
enough, we have to discuss, how long we 
are going to cover such cases. 

SHRIMATI RENUKA 
CHOWDHURY: Madam, the point is 
that the threshold that we are standing on 
today is as to what the punishment is that 
will equate this crime. Please tell me. 
The man will be kept hanging? It is a 
luxury. He will die. He doesn't live with 
the shame. But that child is a citizen who 
is going to grow into an adult woman. 
One prays to God that she will be a 
mother of some child. 

But what is the burdem that she is 
going to carry for ever and what 
provision is there in the Constitution or 
in the IPC, etc., that will empower the 
Government today to punish this man 
equally? The Bible said, 'eye for an eye', 
Madam, and a lot of women suffer 
because we discount the women of this 
country. The world over, globally, we are 
private properties. We are to be used and 
abused and if you see the language in any 
language. ...(interruptions),.. 

THE DEPUTY CHAIRMAN: Other 
Members also want to associate. 

SHRIMATI RENUKA 
CHOWDHURY: "We are abused," 
which is directed against an other man 
only through his relatives, it is his mother 
or  sister  or  aunt  somebody  who  gets 
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abused in order to abuse the man. We 
have advertisements which equate the 
women's modesty to be purchased. You 
have laws and legislations which say, "If 
a women is raped, we will compensate 
her with ten thousand rupees." Madam, 
it is time to bring about a legislation 
which will put the fear of God into man. 
It is not enough that we sit and pay lip- 
service here. I am sure, the House will 
join me in this sentiment. 

SHRI DINESHBHAI TRIVEDI 
(Gujarat): Madam, I have a different 
viewpoint, and I would not be far from 
the reality that the society has rightly lost 
total confidence in the political system. 
As such as rightly mentioned by Shrimati 
Renukaji, there is so much of corruption 
and hence there is no confidence and 
corruption is percolating down to the 
lowest official level. Today, a mother 
who has been raped or a child who has 
been raped, does not go to the police 
station because she knows and thinks, "If 
I go to the police station I will be raped 
there as well". Even the police stations 
have become a den for rape. Why is it 
so? We must ask ourselves as to why 
these things are happening and it is 
because the political system has crossed 
all the limits of corruption. There is just 
no point, and I am sure, people will 
agree with me that there is just no point 
in passing legislation after legislation 
unless and until there is some value 
system which is totally missing now. 
Madam, for instance, I have been raising 
issues of the kind of programmes which 
the Doordarshan, ZEE T.V., etc., are 
telecasting, the kinds of scenes and 
programmes' which are coming on them. 
Madam, I have referred to the 
advertisement of Kamasutra. What signal 
are we sending to the society? This is free 
for all. I fully associate myself with Mrs. 
Renukaji and I would ask this august 
House that aS to what we are doing 
under the garb of  liberalisation, reforms, 
etc. Are we to lose our basic culture? 
And these are the symptoms of that fall. 
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be the guardians of law. This is a curious 
case where the father himself is raping a 
child of 16 years and that thing was going 
on and he holds of 16 years and that 
thing was going on and he holds a 
responsible post in the Government. We 
all should hang our heads in shame. 
There is a saying in Tamil, "The fence 
itself is eating the crop." As a parent he 
must guard his daughter, but he himself 
is eating up his daughter. Madam, we 
must find out the cause because people 
are discussing it. So far as 1 am 
concerned, my view is, the motivation 
comes from movies. Movies are the 
prompters. ...(Interruptions)... 

THE DEPUTY CHAIRMAN: Let him 
finish. ...(Interruptions)... 

SHRI TINDIVANAM
VENKATRAMAN:   Mr.   Raaj   Babbar, 
you  please  have  your seat.  You  may 
express  your  views.   ...(Interruptions).. 
later 

SHRI RAAJ BABBAR: Do not say 
this,  ...(Interruptions)... 

THE DEPUTY CHAIRMAN: One 
second. Mr. Raaj Babbar, you are a 
Member of this House. ...(Interruptions)... Please sit 
down. Just 
one second. ...(Interruptions)... Mr. Raaj 
Babbar, you are a Member of this 
House. The entire house, including 
myself, the Leader of the House and the 
Opposition Members are of one opinion 
on this. Now, you are a Member of this 
House. Do not take this as a subject 
which the Members cannot speak about. 
...(Interruptions)... 

SHRI RAAJ BABBAR: I am raising 
my hand.  ...(Interruptions)... 

THE DEPUTY CHAIRMAN: I will 
permit you. You cannot speak 
simultaneously. Please do not think that 
other Members cannot say anything 
about movies. They have a right to say. 
As the politicians are criticised, the 
bureaucrats are criticised, if there is 
something wrong with the kind of movies 
being shown, the Members have the right 

SHRI VIREN J. SHAH: Madam
...(Interruptions),.. 

THE DEPUTY CHAIRMAN: I will
permit you because you have brought a
resolution which was accepted
unanimously by the House, I understand
it. I will allow you. You have taken a
very serious view. But there is nothing to
say to a very long period on this. The
only thing one can do is to condemn it in
the strongest possible words and to
expect that some kind of healing is done
because, since the crime is serious, the
punishment should also be equal to that.
It is only the punishment which would be
a deterrent to others. It should not be
just some fine or jail for a few years. 

SHRI TINDIVANAM G. 
VENKATRAMAN (Tamil Nadu):
Madam, I fully associate myself with the
issue raised by Smt. Jayanlhi Natarajan.
We have heard about lock-up rapes
committed by the police who arc said to 



to criticise them. Do not take it as a 
responsibility. ...(Interruptions)... 

SHRI RAAJ BABBAR: I agree with 
you hundred-per-cent. ...(Interruptions)... 

THE  DEPUTY  CHAIRMAN: Then 
you     speak     when     I     allow you. 
...(Interruptions)...    on     movies also. 
. ..(Interruptions)... 

SHRI TINDIVANAM G. 
VENKATRAMAN:    Madam,    Madam. 
...(Interruptions)... 

THE DEPUTY CHAIRMAN: They 
said about it; so let it be. Do not dilute 
the whole proceedings. I will allow you, 
Mr. Raaj Babbar, I will allow you. 
...(Interruptions)... 

SHRI TINDIVANAM G. 
VENKATRAMAN: I may humbly 
submit and I do not want to hurt 
anybody. I just want to express my view 
on the subject. So far as I am concerned, 
I am a lawyer by-profession. I know, as 
soon as you have given the licence, taken 
away the death sentence, a lot of 
members are there. You can see the 
statistics. The prompting thing in this 
regard, as far as my views are concerned, 
is that the movies show molestation, 
murders, group-murders, rapes, planned 
murders. All these things a]re shown in 
the (3ms. What those people who are 
viewing those films, who are the selectors 
of the films, are doing? This is really a 
very sorry state of affairs, Madam. 
Madam, on top of it, the blue films are 
also there and the things which should be 
there in privacy are exhibited in these 
films. So, Madam, this is the prime 
cause. Madam, TV and* films have 
reached in the villages also. We are 
seeing cases  of murders which are 
committed as just they are shown in the 
movies. Therefore, this is the prime 
cause. The people who are releasing such 
movies are also responsible for ruining 
the films. It should be nipped in the 
hud... 

THE DEPUTY CHAIRMAN: Many 
other Members also want to speak. Mr. 
Gurudas Das Gupta and his party also 
want to speak. 

SHRI TINDIVANAM G. 
VENKATRAMAN: So, Madam, the 
punishment should be exemplary. Thank 
you. 

SHRI GURUDAS GUPTA (West 
Bengal): Madam, we should not find any 
justification for a father for committing 
such a heinous crime. It cannot be TV or 
anything else. There can be no 
justification for a father committing such 
a heinous, unparalleled and 
unprecedented crime. It cannot find any 
justification. The father who has 
committed this crime is a beast and there 
is no reason why he should escape the 
higher punishment.
 I 
demand...(Interruptions)...What are you 
doing? Let us not go into the philosphical 
explanation for committing a crime. 
Crime is a crime and the criminal must 
be punished. This is the case where an 
exemplary punishment should be given. I 
demand that the Home Minister, the 
Leader of the House, should announce 
here and now on the floor as to what the 
punishment is that he is going to order. 
He can do that...(Interruptions)...He can 
order because he is the Minister. I want 
departmental suspension for that man 
who committed this crime and also the 
departmental suspension for the Joint 
Secretary who is unfit for the post that he 
has been allowed to hold. I would like to 
say that immediate action has to be 
taken. Secondly, the hon. Minister must 
announce in the House as to what the 
Government would like to do, either to 
bring a new law or to amend the Cr.P.C., 
whatever is desirable, there has to a more 
stringent law for the punishment of such 
crimes. It must be different so that a man 
is not allowed to commit a crime on his 
own child, thereby setting an example 
before the whole world. Therefore, I 
wish that an immediate statement should 
be issued today. It is sot enough that we 
are expressing our concern; concern is 
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not enough. We want action here now. 
The Leader of the House must announce 
and he must say that he will take iniative 
for amending the Act so that deterrent 
punishment can be given. There can be 
no justification. No justification can be 
found out for committing such a heinous 
crime. Let us not dilute the gravity of the 
situation. 

SHRI G. SWAMINATHAN (Tamil 
Nadu): Madam, I endorse the opinion 
and echo the sentiments expressed by the 
non. Members. Madam, when the subject 
was taken up by Mrs. Jayanthi Natarajan, 
I felt ashamed and I did not know why 
this subject was allowed by you in this 
House. Only later on I could understand 
your logic, when it came last time. You 
did not want to allow it becasue it was a 
shameful affair. But such shameful affairs 
cannot be allowed to go on. So, you 
allowed this matter to be raised. Madam, 
one particular point that I would like to 
raise is this—this type of heinous crimes 
are going on in the society mainly 
because people are afraid of reporting to 
the police. In whichever state it may be, 
people feel that in such a situation if they 
go to the police station. They will not get 
justice and only ladies will be humiliated 
in the police station. It is common 
knowledge and it is reported. Another 
point that I would like to say is, 
unfortunately, in this society there is no 
equality between man and woman. A 
women is always considered inferior and 
a man, whether he is idiotic or whether 
he is good or bad, is considered superior. 
So, this is what is happening. During the 
ancient and medieval time, the Vedas 
considered woman to be equal to man. 
Their advice was heard by eminent 
persons including kings in those days. It 
is so unfortunate that society has 
deteriorated. There is no equality and the 
system has been built its laws and 
regulations within the system. Madam, 
this kind of heinous crimes have to be 
condemned and strong action be taken by 
the Home Minister and the Government, 
But     only     this     system     should     be 

condemned but it should not be allowed 
to continue hereafter. Government 
should have a thorough look into all the 
laws and regulations, as has been said by 
Smt. Renuka Chowdhury. The very 
system which is in built has to be looked 
into so that we can alert this kind of 
crimes happening in the society. Woman 
should be made equal to man in the 
society. Unless it is done, men's 
conscience is not roused; especially some 
men do not have any consience when 
women are humiliated. I would request 
the Government to look into this matter 
very seriously. 
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SHRI JOHN' F. FERNANDES: 
Madam, I would like to know from the 
hon. Home Minister whether the Joint 
Secretary and the S.H.O. would also be 
booked for this crime of rape, as they are 
abettors of this crime. Thank you. 

SHRI SANGH PRIVA GAUTAM: 
They should be handcuffed and sent to 
jail. 

SHRI JOHN F. FERNANDES: (Goa): 
Madam, I associate myself with what 
Shrimati Jayanthi Natarajan-has said. But 
I am on a different point. TV whole 
House has expressed its concern on this 
issue. My point is different here. I hope 
the hon. Home Minister would reply to 
this. 

SHRI S.B. CHAVAN: Are you 
speaking on the same issue? 

SHRI JOHN F. FEKNANDES: I am 
speaking on the same issue. 1 am on a 
different point in the sense that I feel 
that the Joint Secretary and the S.H.O. 
should also be booked for this offence. 
We have sections 375 and 376 of the 
I.P.C. under which an a better and an 
accomplice are equally criminals. I do not 
agree with Mr. Gurudas Das Gupta that 
they should be suspended. Suspension is 
not a punishment at all. They would, in 
any case, get their salary; if not today, 
tomorrow. Therefore, I would like to 
know from the non. Home Minister ................ 

SHRI GURUDAS DAS GUPTA: I 
only said 'suspension' pending an 
enquiry. 

SHRI JOHN F. FERNANDES: 
Suspension is not a punishment at all. 
(Interruptions) 

THE DEPUTY CHAIRMAN: It is his 
viewpoint. 



 

SHRI VIREN        J. SHAH 
(Maharashtra): Madam, I do not want to 
make a speech on this. This is a matter 
on which last year, in May, you 
permitted a Private Member's 
Resolution. I moved that Resolution 
concerning atrocities on women. We 
discussed this Resolution in three 
subsequent Sessions. Every Member of 
the House who spoke on the Resolution 
supported it. It was unanimously passed 
by this House, under your Chairmanship. 

At that time, it was brought out that 
we, as a society—which includes ' 
Members of Parliament, members of the 
media and others—were not really as 
much serious as we should have been, 
over the years. When such incidents 
come to our notice, we, ritually. mention 
it, we bring it to the attention of the 
Government and, thereafter, the same 
thing continues. It is a matter of utter 
regret for a civilised society like India 
that these things happen, that these 
things are allowed to continue. Certain 
suggestions have been made here. I know 
the hon. Home Minister can also answer 
that the law would take its own course. 
But, that cannot meet the situation. 
There has to be an example set. The 
Criminal Acts and Laws permit you not 
only to suspend the person or the persons 
concerned but also to arrest them 
immediately and then to continue the 
prosecution and not to allow them to be 
where they are. That is a deterrent. 

My only submission, Madam, is this. 
You mentioned that the resolution was 
moved    by    roe.    It    was    unaninmously 

passed. The hon. Home Minister and 
Leader of the House may kindly indicate 
to this House what actions have been 
taken to implement the resolution passed 
by this hon. House to take care of all 
such offences that have taken place for 
the last several years. A few of them 
have been brought to our notice. We do 
not know; similar things may be 
happening in different parts of India at 
different times. Such heinous crimes 
against humanity should be brought out. 
So, will the hon. Home Minister and 
Leader of the House kindly enlighten 
what action he is taking now to 
implement the resolution passed 
unanimously by this House to prevent 
atrocities against women? That is number 
one. 

Number two, I am sure he is going to 
respond to the Members' points. Is he in 
a position? Is he willing? Can he take 
action to suspend and even arrest the 
Joint Secretary, the SHO concerned, the 
main culprit, the abetters, the aiders to 
this and others and set an example, to 
start with? 
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THE DEPUTY CHAIRMAN: I find
there are a lot of people wanting to
speak, but 
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I have tried to accommodate 

every political party. I am just trying to 
see as many people as I can. We want to 
hear the Home Minister Saheb because I 
am sure, he is a father and he is as 
aggrieved as you people are. So, we 
would like hear him also. 

 

Now, every 
body should speak one word, because we 
are adding nothing except anguish. 

 
AN HON. MEMBER: And those who 

are not speaking.  
THE DEPUTY CHAIRMAN: They 

are also adding the anguish by not 
speaking. 
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SHRI JAGESH DESAI (Maharasht- 
ra): Madam Deputy Chairperson, when I 
heard about this matter from Shrimati 
Jayanthi Natarajan, I was very much 
moved. Those who are here for the 
purpose of safeguarding and protecting 
these people, if they themselves indulge 
in such things, nothing is more criminal 
than this. Many of us are talking about 
the application of TADA, but I think 
such cases are fit for applying TADA. If 
some immediate action can be taken 
under this law, it would be better. I think 
that this is nothing but terrorism. When 
the Government is going to amend the 
TADA, such Stings should be brought 
under that law, both in the print media 
and electronic media it should be prop- 
ogated so that they can understand that 
this country and this Parliament will not 
allow such crimes to be repeated. If such 
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things are done, then only things will 
improve. I am very happy that Shrimati 
Natarajan has raised this issue. I was very 
much moved on hearing this. If those, 
who are here for the purpose of safe- 
guarding the law, themselves indulge in 
these and also give a report of clean chit, 
nothing is worse than this. With this, 
Madan, I associate myself with the views 
expressed by others. 

THE DEPUTY CHAIRMAN: Actual- 
ly when everybody was speaking, the 
same thing about TADA was going on in 
my mind. These people should be put 
under TADA or they should be given the 
capital punishment so that the people get 
scared. 

Well, Shrimati Sushma Swaraj brought 
it but she was pursuaded not speak in the 
House. Then, Shrimati Jayanthi Natara- 
jan brought it. It is such a shameful thing 
to talk about. I am myself feeling 
ashamed of it and I think all of you in 
the House also feel ashamed of it. If we 
do not talk about it, then, we are cover- 
ing it up. We will be a party to it. That is 
why I had requested the Chairman to 
permit as the first issue of today's Zero 
Hour submissions. That is why I am 
allowing everbody to speak. But I think 
now too much time has been spent on 
this issue and I want Shri Sikander Bakht 
to say something. 
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Atrocities against women within the family are 
increasing. 
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THE MINISTER OF HOME AF- 
FAIRS (SHRI S.B. CHAVAN): Madam 
Deputy Chairperson, it is for the first 
time (Interruption). 

THE DEPUTY CHAIRMAN: Please, 
let him speak. 

SHRI S.B. CHAVAN: I would like to 
fully agree with what the hon. Member, 
Shrimati Jayanthi Natarajan, has said. In 
fact, this is a reflection OR the kind of 
society in which we are living. Each of us 
will have to apply himself very seriously 
to the issues involved. This is the culmi- 
nation of all the issues, cumulative effect 
of all the issues. The entire value system 
has been totally shattered. Nobody is 
prepared to honour the values, age-old 
values. Everybody tries to ridicule those 
values as if a sew kind of society is being 
set up in which there will be total free- 
dom for activities of this kind. 

SHRI E. BALANANDAN: An animal 
world, 

SHRI S.B. CHAVAN: Calling them 
'animals' will be an insult to animals. 
Even animals will not indulge in this kind 
of a thing. 

SHRI G.G. SWELL: Animals can nev- 
er do this. 



SHRI S.B. CHAVAN: Yes 
So, we have to go deep into the 

matter. Of course, law will definitely take 
its course. We are prepared to do what- 
ever is necessary. But, ultimately, that is 
not going to solve the problem. The real 
problem is finding out what the contribut- 
ory factors are, what the things are 
which, in fact, are responsible for creat- 
ing this kind of a situation. 

If we think that we would defend every- 
thing and try to suppress the hard 
realities, then that is a different matter. 
But, if we are really serious about it, 
then apply your mind dispassionately and 
I am prepared to sit with you. We are 
prepared to give the most stringent kind 
of punishment that can be given for such 
a heinous crime. I can't possibly promise 
you because whatever we prescribe under 
the law, ultimately, the same is going to 
be granted by the court and I cannot 
possibly say anything in that respect. But, 
whatever is administratively possible, I 
will do that. Certainly, it is a matter of 
shame for the Home Ministry that such a 
person should be one of the members of 
the bureaucracy in the Home Ministry, 
and that is why, before this issue was 
raised, when the file came to me for 
giving some kind of a protection to the 
mother and the child because security has 
to be provided to them, I immediately 
granted the same and on the same file, I 
suspended the officer. I will definitely 
examine if we can possibly take action 
under section 311 of the Indian Penal 
Code. If such a person is in the Home 
Ministry and is behaving in such a fash- 
ion, most stringent action will be taken 
against him. For that, even if we have to 
consult the Law Ministry, we will do that 
and find out whether section 311 of the 
Indian Penal Code can be applied in such 
cases. I fully agree with the hon. Leader 
of the Opposition. But, please don't 
make this an issue of man and woman. In 
fact, all of us are one on this issue. I 
don't think that there can be any consid- 
eration whether a man has done it or 
whether a child has done it. Whosoever 

has done this, it is the most heinous 
crime that anybody can possibly do. We 
will have to consult ail others and then 
take whatever action is called for. 1 can 
assure the House that no effort will be 
spared to take stringent action against the 
person concerned. (Interruptions) 

SHRIMATI RENUKA CHOW- 
DHURY: Madam, he was not the only 
person involved in this heinous crime. 
There were a number of people involved 
in it. It is not one individual. The others 
should also be suspended subject to en- 
quiry. There were two women involved in 
it. The same action should be taken 
against them. 

SHRI S. B. CHAVAN: Madam, in a 
spontaneous reaction, I can't possibly 
give all the details. But the pith and 
substance of what I have said is that and 
the hon. Members of the House will 
agree with me that no effort should be 
spared to see that such people are 
booked properly and are given the most 
stringent punishment that is prescribed 
under the law and even if a new legisla- 
tion is called for, certainly, I am one for 
suck legislation. I have no difference of 
opinion on this point. Certainly we will 
go in for a new legislation also. 

THE DEPUTY CHAIRMAN: Chavan 
Sahib, whatever the Members would say, 
I am of the opinion that the father was a 
sick man. But, the people who protected 
him are greater criminals and are worse 
than that sick man. They protected the 
sick man knowing fully well as to what 
was happening. 

SHRI S. B. CHAVAN: Madam, in 
fact, I forgot that point. If he has been 
given any clean chit by any of the offic- 
ers, he will also meet the same fate. If 
any other police officer has done any- 
thing in promoting such kind of a crime, 
he will also be held responsible and 
whatever action is called for, will defi- 
nitely be taken against him. 

THE DEPUTY CHAIRMAN: On be- 
half of the entire House and the Mem- 
bers who expressed their views, including 
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me, and those who did not speak because 
of the shortage of time though they might 
he having many more things to contri- 
bute, on behalf of ail of us, I thank you 
for your intervention and your commit- 
ment to the House and we have a lot of 
hopes in you. Please keep your assurance 
and our hopes alive. The Law Minister is 
here. I am sure he will see to it. 
THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H. R. 
BHARDWAJ): Madam, I went to attend 
a meeting of the National Commission on 
Women. They had made very significant 
recommendations touching on the very 
aspect of it and today, I am ashamed that 
in spite of their recommendations, some- 
thing has not been done. I will talk to 
Mrs. Natarajan and we will immediately 
sit and find out from the Report of that 
Commission and whichever Ministry is 
responsible, I will personally go to that 
Ministry and have it done. I will see to 
it... (Interruptions)... 

SHRI G.G. SWELL: Madam, he 
should come to the House after two or 
three days and tell us what he has done. 

SHRIMATI JAYANTHI NATARA- 
JAN: Madam, there is a very sensitive 
response from the Government. 

THE DEPUTY CHAIRMAN: Yes, it 
is very sensitive. The Home Minister has 
been extremely responsive and he has 
made a very responsible statement before 
this House and the House has thanked 
him for this, and I am sure that he will 
do everying possible and then he is equal- 
ly concerned as you are, Mr. Swell. 
Whether he reports to us or does not 
report to us, action should be taken, that 
is my concent and the concern of every- 
body. He would do it. And I know that 
we all are not for capital punishment, but 
for this crime we want capital punish- 
ment, Mr. Home Minister, so that people 
get scared to do such things. There 
should be some fear. Now, we will have 
Mr. Ramdas Agarwal's topic. 
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